MP/MLA for the month of October 2024

Previsious

No. Nan}e 0.f the Balance as on Institution Disposal Closing balance
District 01.10.2024 /RBT as on 31.10.2024
1 Ambala 0 0 0 0
2 Bhiwani 0 0 0 0
3 Charki Dadri 16 0 0 16
4 Faridabad 0 0 0 0
5 Fatehabad 0 0 0 0
6 Gurugram 38 0 0 38
7 Hisar 0 0 0 0
8 Jhajjar 0 0 0 0
9 Jind 0 0 0 0
10 Kaithal 0 0 0 0
11 Karnal 0 0 0 0
12 Kurukshetra 0 0 0 0
13 Narnaul 0 0 0 0
14 Nuh 4 0 0 4
15 Palwal 0 0 0 0
16 Panchkula 5 0 0 5
17 Panipat 1 0 0 1
18 Rewari 0 0 0 0
19 Rohtak 3 0 0 3
20 Sirsa 0 0 0 0
21 Sonipat 0 0 0 0
22 Yamunanagar 1 0 0 1
Total 68 0 0 68




Details of pending cases against MPs/MLAs in the State of Haryana as on 30.10.2024

Date of .
L. . I(Case No. Date and . Date of D?Ee of filing Date of Stay, if Total no. No. of ND’ of [Expected time |(Comments by|
. [Name of IName of Sitting/ Title of the . . . . Offence Maximum o filing .2, f Present status | any, by . witnesses . N .
Sr.No.| District Name Name of MP lassigned in the | CNR No. number of |Police Station . filing Criminal | framing . . of witnesses . of completion of District and Sessions|
the Court MLA Former case alleged punishment charge p and its next date | higher . B remainto | .
ICourt IFIR Challan IComplain| charge witnesses| examined . trial Judge
sheet " court lbe examined
Ambala Nil
Bhiwani NIL
SANJEEV VS
1 SOMBIR SITTING SOMBIR NACT/148/202 HRBHA1- NIACT 138 | ONE YEAR | ONE YEAR 10-08-2022 12-11-2024 1 6 MONTHS
SANGWAN 3 000864-2023
SANGWAN
RAMESH VS
2 SOMBIR SITTING SOMBIR NACT/149/202 HRBHA1- NIACT 138 | ONE YEAR | ONE YEAR 20-03-2023 12-11-2024 1 6 MONTHS
SANGWAN SABGWAN 3 000863-2023
SOMBIR SITTING SURESH NACT/136/202 HRBHA1- NIACT 138 - - 13-03-2024 - 1 - 6 MONTHS
3 .. SANGWAN KUAMR VS 4 001003-2024 - - ONE YEAR - 07-11-2024 IDirections given ] . . .
Sh. Sumit SOMBIR MLA Directions given in|
. . | Kalon, i
Charki Dadri | | *% SOMBIR SITTING | NIRMALA |NACT/120/202/HRBHAL- NIACT 138 - - |01-03-2024 - 1 F 6 MONTHS fo:asrttrfgy meeting
, Ch. comp
4 Dadri |PANGWAN SD(E):I\V/IIB‘IIS 4 000796-2024 - - ONE YEAR - | 07112024 las per instructions
SANGWAN issued by Hon'ble|
SOMBIR SITTING |RM NIWAS VS [NACT/119/202[HRBHA1- NIACT 138 - - 01-03-2024 - 1 F 6 MONTHS ;I“l",l“)'l"‘l,c"'."; "’“g
5 SANGWAN SOMBIR 4 000795-2024 - - ONE YEAR - 07-11-2024 on be Tunjat an
SANGWAN Haryanfa . High|
t Ll L
SOMBIR SITTING | BRAMA DEVI [NACT/118/202| HRBHAI- NIACT 138 - - |01-03-2024 - 1 6 MONTHS e, o e 1o
6 SANGWAN VS SOMBIR 4 000794-2024 - - ONE YEAR - 07-11-2024 :
SANGWAN
SOMBIR SITTING SUNIL VS |NACT/1369/20 HRBHAI1- NIACT 138 18-11-2022 1 6 MONTHS
7 SANGWAN SOMBIR 22 004550-2022 - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING RAJBIR VS |NACT/823/202 HRBHA1- NIACT 138 13-06-2023 1 6 MONTHS
8 SANGWAN SOMBIR 3 001777-2023 - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING | SUKHVINDER [NACT/1201/20 HRBHA1- NIACT 138 10-08-2022 1 6 MONTHS
9 SANGWAN VS SOMBIR 22 003614-2022 - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING SAJJANVS |NACT/1251/20 HRBHA1- NIACT 138 08-09-2022 1 6 MONTHS
10 SANGWAN SOMBIR 22 003874-2022 - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING VINAY VS |NACT/137/202[HRBHA1- NIACT 138 13-05-2019 1 6 MONTHS
11 SANGWAN SOMBIR 2 001172-2019 - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING VINAY VS |NACT/139/202 HRBHA1- NIACT 138 13-05-2019 1 6 MONTHS
12 SANGWAN SOMBIR 2 001170-2019 - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING KANWAR |NACT/1135/20 HRBHA1- NIACT 138 30-07-2022 1 6 MONTHS
SANGWAN SINGH VS 22 003434-2022
13 SOMBIR - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING SHASHI  |[NACT/1359/20 HRBHA1- NIACT 138 17-11-2022 1 6 MONTHS
SANGWAN SHARMA VS 22 004529-2022
14 SOMBIR - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING KRISHAN VS |[INACT/268/202HRBHA1- NIACT 138 22-05-2024 1 6 MONTHS
15 SANGWAN SOMBIR 4 001868-2024 - - ONE YEAR 07-11-2024
SANGWAN
SOMBIR SITTING VINAY VS |NACT/138/202/HRBHAI1- NIACT 138 13-05-2019 1 6 MONTHS
16 SANGWAN SOMBIR 2 001171-2019 - - ONE YEAR 07-11-2024
SANGWAN
Faridabad NIL
Fatehabad Nil




Date of

Dateof .. Stay, if No, of .
. [Name of IName of Sitting/ Title of the C*‘?e N‘}'. Dateland . . Offence Maximum D.at.e of filing ﬁhflg. Date.of Present status | any, by Total no. No. of witnesses [Expected time C?ml.nents . by
Sr.No.| District Name [Name of MP in the | CNR No. of |Police Station . filing Criminal | framing . . of witnesses . of completion of District and
the Court MLA Former case alleged punishment charge p and its next date| higher . B remainto | .
ICourt IFIR Challan IComplain| charge witnesses| examined . trial Judge
sheet " court be examined
It is submitted that
in view of the|
directions  contained|
in judgments passed|
by the  Hon’ble|
Supreme  Court of|
India in Writ Petition|
(Civil) No. 536 of]
2011 titled ‘Public|
Interest Foundation &
pther Vs. Union of]
India & another’ and|
1P1C&AE’T(B£SD) (Writ Petition (Civil )
. HRGRO1- LIFE [No. 699 of 2016 titled|
Sh. Virender| SH.NITIN Mukesh Vs. |COMA/12/202 ICOMPLAI (E), 05-07- 13.11.2024, . .
17 GGM Malik, ASJ) (GADKARI SITTING Nitin Gadkari 0 001728- INT ISEC 9A 120B,166,336,4 IMPRISIONMNA INA bo18 Na Arguments No 19 19 0 Ashwani Kunllar
2019 ENT [Upadhaya Vs. Union|
06,409,420,468 S
pf India’ as well as|
1,471 & 504 R
the directions|
conveyed by Hon’ble|
[High Court vide letter]
[No. 858/Spl/Gaz.I1.17|
dated 22.07.2021, the|
Courts concerned|
have been directed to|
dispose of such cases|
expeditiously by
giving priority ove!
and  above  other
ccases.
7 witness
. . one year(Stayed
Sh. Amit Sukhbir Omparkash 136 HRGRO3- 30.11.24, Pre ilrlne':ljnll)rz]inas ‘;vr‘nt&ees; in | Witnes List has been
18 GGM Gautam, Kataria Former Vs l;\/lehuram 00332020 Complaint [Sec-5, Ggm 420 10 Years [21/02/2012 [21/02/2012 P1/02/12 No l;Zviael;ce No Int in‘ re- pre charge not filed removed vide
ACIM : 74830/2014 12 A order dated
arg 27.04.2021)
evidence.
6 witness
- . One year(Stayed
Sh. Amit Sukhbir Om Parkash HRGRO3- 11.11.2024 il(ile'lflip'])"}:ina examined in | Witnes Lise| 125 been
19 GGM Gautam, X Former 114, COMI- 74(00488720 Complaint |Sec-5, Ggm 420 10 Years |03/01/13 03/01/13 [03/01/13 No Y ’ No . . removed vide
[Kataria Vs. Ramesh Evidence nt in pre- |pre charge not filed
ACIM 13 charge  levidence order dated
a8 : 14.10.2021
evidence.
7, witness Arguments on
Sh, Amit Sukhbir Om Parkash 219,114, HRGRO3- Alrlj;ls:l)tz :J‘I’l ?éfs tl)gllina Z;(:\rgilr?:lsin ‘Witnes List si?rlergg;?; oi)f
20 GGM Gautam, X Former ICOMI- 00153720 (Complaint  Sec-5, Ggm 420 10 Years [10/01/13 10/01/13 10/01/13 No 8! . No mp - S .
IKataria Vs. Sant Ram aforesaid nt in pre- |pre charge not filed |accused Sukhbir
ACIM 74387/2013 13 P X .
application charge  |evidence. Kataria not

evidence.

advanced




Date of

Date of |.,. Stay, if No, of .
. [Name of IName of Sitting/ Title of the C*‘?e N‘}'. Dateland . . Offence Maximum D.at.e of filing ﬁhflg. Date.of Present status | any, by Total no. No. of witnesses [Expected time C?ml.nents . by
Sr.No.| District Name [Name of MP in the | CNR No. of |Police Station . filing Criminal | framing . . of witnesses . of completion of District and
the Court MLA Former case alleged punishment charge p and its next date| higher . B remainto | .
ICourt IFIR Challan IComplain| charge witnesses| examined . trial Judge
sheet " court be examined
Hon’ble High
Court has
fsilvev(litrl;ess 2, Witness ad’?)llifrf [teli‘gase
Sh. Amit Sukhbir Omparkash 135,114, HRGRO3- rnmanina examined so ‘Witnes List \J/ia order of
21 GGM Gautam, . Former p ICOMI- 00013420 Complaint [Sec-5, Ggm 420 10 Years |09/11/12  09/11/12 109/11/12 No 13.11.2024, PWS No L far in pre "
[Kataria Vs. Narender nt in pre- not filed |CRM-M-11365-
ACIM 74123/2013 12 charge
charge levidence 2021 beyond the
evidence. . date fixed before
Hon’ble High
Court
7, witness
. filed by |7, Witness Arguments on
Sh. Amit . 106,114, HRGRO03- . P . . . .
22 GGM Gautam, Sukhbir Former Om Parkash |7y 00149820|Complaint [Sec-5, Ggm 420 10 Years [2/2/13 2/2/13 02/02/13 | Set Aside 04.11.2024, No |complainaexamined in | Witnes List | Summoning of
IKataria Vs. Devender Argument nt in pre- |pre charge not filed |accused no-8 to
ACIM 74285/2013 13 X
charge  |evidence. 27,
evidence.
7, witness . Arguments on
O 4, Witness 3
Sh. Amit Sukhbir Om Parkash 218, HRGRO3- 16.11.2024 :lrlxi:intl)i]ina examined so Witnes List | s t‘r:rrl?grlprtl Oi)f
23 GGM Gautam, b Former 451 |COMI/74136/2|00032120|Complaint ~ [Sec-5, Ggm 420 10 Years [04/06/13  04/06/13  (04/06/13 No - L0, No e T 1nes LIst) su ing ot
IKataria Vs. Satish Evidence nt in pre- not filed |accused Sukhbir
ACIM 013 13 charge .
charge . Kataria not
. levidence.
evidence. advanced
6, witness . Arguments on
K 5,Witness s
. filedby [>7° . the point of
Sh. Amit . HRGRO3- . _lexamined so | ;. . X
2 GGM Gautam, Sukhbir Former Om Parkash 217,C0MI744 | 11550 complaint  [Sec-5, Ggm 420 10 Years [6/1513 /1513  [15/06/13 | Dropped | 0>11:2024, No  [complainale G o | Witnes List| summoning of
[Kataria Vs. Parveen 38/2013 Argument nt in pre- not filed |accused Sukhbir
ACIM 13 charge .
charge . Kataria not
: levidence.
evidence. advanced
6, witness . Arguments on
" 4, Witness .
Sh. Amit Sukhbir Om Parkash 216, HRGRO3- 15.11.2024, ?rlai:intl)zlina examined so Witnes List | s ﬂrlr‘lgrr[l)grlll‘lrtl Di)f
25 GGM Gautam, oL Former r ICOMI/74847/2| 00581120 {Complaint  [Sec-5, Ggm 420 10 Years [19/08/13  [19/08/13  [19/08/13 | Set Aside i No MP A6 in pre 1nes ~ist) su 108 o1
IKataria Vs. Praveen Argument nt in pre- not filed |accused Sukhbir
ACIM 013 13 charge ;
charge - Kataria not
. levidence.
evidence. advanced
One witness one year(Stayed
Sh. Amit . 235, HRGRO3- 6 partly has been
26 GGM Gautam, Sukhbir Former | OmParkash Vs. (i 4200/20|00198920|Complaint  (City 420 10 Years [07/09/13  07/09/13 | 07/09/13 |  No 18.11.2024, No  WITNES |examined in |6 WITNESS| removed vide
[Kataria Arvind Argument
ACIM 13 13 S ppre charge order dated
levidence. 14.10.2021)
one year(Stayed
Sh. Amit Sh. Sukhbir 639 HRGRO31 420/467/468/47 LIFE b0/12/201 has been
27 GGM Gautam, - Former State vs Sukhbir| > 07686201| 854/2015 (City 1/120B, R.P. [IMPRISIONM?20/12/2019 0/12/2019 17/04/2023 |13.11.2024, PWS No 22 6 16 removed vide
Kataria ICHI/4507/2019
ACIM 9 Act ENT order dated
27.04.2021)
103 One witness one year(Stayed
Sh. Amit Paramveer HRGRO03- partly has been
28 GGM Gautam, [f- Om Parkash FORMER | Rathi Vs Vipin 003250- [Complaint [Sadar (499,500501 | 15 vEAR | 080908 080908 080908 | No | 18112024, Pre-| 8 lexaminedin 7 removed vide
Chautala ICOM1/74820/2 PC Evidence
ACIM Pubby o1 2008 |pre charge order dated
levidence. 27.04.2021)
Sh. Amit . HRGRO3- . Argument on
29 GGM Gautam, Sukhbir Former  |Om Parkash VS COMI351/202| " ooy 6” | complaint | Sec-5, Ggm 156(3) 30/05/2022 B0/05/2022 |30/05/202 No 18.11.2024,Consi| No Point of
[Kataria Ishvanti Devi 2 2 deration X
ACIM 2022 Summoning
Sh. Amit . HRGRO3- Argument on
30 GGM Gautam, Sukhbir Former | Qm Parkash Vs oo ia70/9022 | 050924- | Complaint | Sec-s, Ggm 156(3) 06/10/12  06/10/12 06/10/12 |  No 06.11.2024, No No Point of
[Kataria Sukhbir Katria Notice .
ACIM 2022 Summoning




Date of
Dateof .. Stay, if No, of .
. [Name of IName of Sitting/ Title of the C*‘?e N‘}'. Dateland . . Offence Maximum D.at.e of filing ﬁhflg. Date.of Present status | any, by Total no. No. of witnesses [Expected time C?ml.nents . by
Sr.No.| District Name [Name of MP in the | CNR No. of |Police Station . filing Criminal | framing . . of witnesses . of completion of District and
the Court MLA Former case alleged punishment charge p and its next date| higher . B remainto | .
ICourt IFIR Challan IComplain| charge witnesses| examined . trial Judge
sheet " court be examined
Sh. Amit . HRGRO3- Argument on
31 GGM Gautam, Sukhbir Former Om Parkash VS| /3732022 | 050307- | Complaint | Sec-5, Ggm 156(3) 08.06.2022 08.06.2022 |08:06:202 No 06.11.2024, No No Point of
IKataria Sukhbir Katria 2 Notice X
ACIM 2022 Summoning
Sh. Amit . HRGRO3- Argument on
32 GGM Gautam, Sukhbir Former Om Parkash VS| 1139412022 | 052610- [Complaint  Sec-5, Ggm 156(3) 15.06.2022 [15.06.2022 [L>06-202 No 06.11.2024, No [No Point of
IKataria Sukhbir Katria 2 Notice .
ACIM 2022 Summoning
Sh. Amit . HRGRO3- Argument on
33 GGM Gautam, Sukhbir Former | QM Parkash Vs 37912022 | 050852- [Complaint  [Sec-5, Ggm 156(3) 09.06.2022 09.06.2022 9-06:202 | 06.11.2024, No |No Point of
[Kataria Sukhbir Katria 2 Consideration X
ACIM 2022 Summoning
) 166,166A,177,4] ]
Sh. Amit . Raman Sharma HRGRO3- ’ o 21.11.2024, (One Witness
34 GGM Gautam, ohupinder MLA Vs Bhupinder |0 OMA23/202 1413579 |complaint [Sadar 0040720947 10 Years 06.07.202 Preliminary No |1 Witness [pre charge 11
ACIM 8 Singh Hooda 2024 e ZOE]' ’ Evidence [Evidence
Seven
Sh. Vikram 132 HRGRO3- Witness [VIIess
35 |  GGM |Jeet Singh, Sukhbir Former | OmParkash o ony74475/2( 00118320 Complaint  [Sec-5, Ggm 420 10 Years  |NA NA 19/097201 | g 171122024, No [ListNot P | g one year
[Kataria Vs Vikash B Appearance . lexamined in
CIM 013 13 Filed
pre charge
levidence.
. INo Witness
Sh. Vikram . 214 HRGRO03- . f
36 GGM Jeet Singh, Sukhbir Former Omparkash o517 74832/2 00573020 (Complaint  Sec-5, Ggm 420 10 Years |NA NA 20/09/13 Na 18/03/2025, No  [Witness LiZ*X@mined in Na one year
[Kataria Vs. Naresh Notice pre-charge
CIM 014 13 N
levidence
Charge
. 207 framed. 5
Sh. Vikram . HRGRO3- -
e Sukhbir Om Parkash Vs . 14.11.2024, . [Witness .
37 GGM JEEE?II\I/}gh, Kataria Former Rohit ICOMI/74881/2 006%620 Complaint [Sec-5, Ggm 420 10 Years |[NA INA 9/29/13 Na Notice No 10 Witnes: examined in Five one year
014 pre charge
levidence
Charge
. 213 framed. 6
Sh. Vikram . HRGRO3- 5
. Sukhbir Om Parkash Vs . 10/12/2024, JWitness
38 GGM Jee&?;\l/}gh, Kataria Former Raj Singh |COMI/74685/2 004?2920 Complaint [Sec-5, Ggm 420 10 Years |NA INA 11/2/13 Na Awaiting Order No 6 WITNE‘examined in Na one year
014 pre charge
levidence
Sh. Vikram Sukhbi State V' 227 HRGRO3- 12/02/2025, 15 13 Witness
39 GGM | Jeet Singh, K araria Former Suktibir Etc 05628920 262/2015  [Sec-5, Ggm 420 10 Years | 16/10/18 | 16/10/18 Na 12/11/18 | Prosecution No | e [Examined Two one year
oM ! WDITES - cH/6525/2018) 18 Evidence ! So far.
17 witness
. lexamined;
Sh. Vikram . 230 HRGRO3- L
40 GGM | Jeet Singh, i“lfhl?“ Former gome Vs 05629020 261/2015  [Sec-5, Ggm 420 10 Years | 1671018 | 161018 | Na | 121118 | SO1U20%% No 18 Eramifaton N one year
CIM ataria u 1T LIC. ICHI/6527/2018 18 ppearance 1tness cme
18" witness
lis deffered
Sh. Vikram . HRGRO3- 19 Witness
41 GGM | Jeet Singh, Sukhbir Former State Vs 232 05629220483/2014  [Sec-5, Ggm 420 10 Years | 16/10/18 | 16/10/18 Na Na 12/11/2024, No PL Examined Two one year
oM [Kataria Sukhbir Etc. |CHI/6531/2018 18 Appearance Witness So far
36 Six witness
Sh. Vikram . HRGRO3- 6 partly
N Sukhbir Om Parkash Vs. . . 21/11/2024, s .
42 GGM Jeet Singh, Kataria Former ‘Akash Kataria |CHI/74888/201 00662620 (Complaint  (City 420 10 Years Na Na 01/10/13 NIL Warrant Yes WITNES |examined in Na one year
CIM I 13 S pre charge
evidence.
Sh. Vikram . 234 HRGRO3- 24 .
43 GGM Jeet Singh, IS<“1K‘}"?“ Former S““GDVS Pawan 17722201 952/13 (City 420 10 Years 47117 7177 Na Na 11:3/ 11/2024, No |WITNEs['® Wl_‘“egs Eight one year
CIM ataria awas ICHI/1266/2017 7 ppearance S [examinet
Sh. Vikram . 237 HRGRO03- .
44 GGM Jeet Singh, i‘;ﬁ‘:’g Former S Tﬁsr\;c 00540220478/2014  |SECTOR -5 420 10 Years | 14/01/19 | 14/01/19 [Na Na 28(3:: rza?ff’ No W.ffess 263 m.tﬁizs Three one year
cm ! WDITES  cHY192/2019 | 19 ! xami
Sh. Vikram ) HRGRO3-
45 GGM Jeet Singh, Sukhbir Former Om Parkash Vs|COMI/G142/20|" 175 41 \complaint 420 10 Years | 7/12/18 Na 12/7/18  Na 0471272024, No 1 Na Nineteen one year
M IKataria Meenakshi (18, 224 2018 Appearance Witness
Sh. Vikram State vs Umesh 85 HRGRO3- 07/11/2024, . .
46 GGM Jeet Singh, Smis‘ga] Former Aggarwal 04532120(154/21 Kherki Daula | /1% EgDRA 7year  |28.07.2021|28.07.2021 Na Na Procecution No Wiifess Sle’; am;rfdss Twelve one year
M 88 /Manorama etc. CHA/770/2021| 21 Evidence
Sh. Vikram ) Neeraj HRGRO3- .
47 GGM Jeet Singh, Sh Dharm Sitting Choudhary vs NACT/6311/20 011644- (Complaint [Udyog vihar  (138/142, NI Act| 2 year Na Na 20.02.202 Na 0371272024, No 4 Witness Two yltness Two one year
ingh : 0 Appearance examined .
CIM Dharam Singh 2020




Date of
Dateof .. Stay, if No, of .
. [Name of IName of Sitting/ Title of the C*‘?e Nﬁ'. Dateland . . Offence Maximum D.at.e of filing ﬁhflg. Date.of Present status | any, by Total no. No. of witnesses [Expected time C?ml.nents . by
Sr.No.| District Name [Name of MP in the | CNR No. of |Police Station . filing Criminal | framing . . of witnesses . of completion of District and
the Court MLA Former case alleged punishment charge p and its next date| higher . B remainto | .
ICourt IFIR Challan IComplain| charge witnesses| examined . trial Judge
sheet " court be examined
. . YES, Stay Awaiting Order,
Sh. Vikram Neeraj HRGRO3- >
48 GGM Jeet Singh, Sh‘ Dharm Sitting Choudhary vs INACT/13926/2 023260- |Complaint [city 138/142, NI Act| 2 year Na Na 19.06.202 Na 08/11/2024, fro’m 4 Witness Na Four one year St..ayed by Hon’ble
oM Singh Dharam Singh 020 2020 0 Appearance Hon’ble High Court Order
s High Court CRM-M-46130-2021
. . YES, Stay Awaiting Order,
Sh. Vikram Neeraj HRGRO3- s
49 GGM Jeet Singh, Sh‘ Dharm Sitting Choudhary vs NACT/13925/2 023259- (Complaint [city 138/142, NI Act| 2 year Na Na 19.06.202 Na 08/11/2024, fro,m 4 witness Na Four one year St..ayed by Hon bl?
M Singh Dharam Singh 2020 0 Appearance Hon’ble High Court Order
8 High Court CRM-M-46130-2021
. . YES, Stay Awaiting Order,
Sh. Vikram Neeraj HRGRO03- s
50 GGM Jeet Singh, Sh l?lharm Sitting Choudhary vs NACT/54559/2 104285- |Complaint city 138/142, NI Act| 2 year Na Na 09.12.201 Na 28/01/2025, fro’r'rjll 4 witness Na Four one year St'.ayﬁd by Hon;)le
M ing| Dharam Singh 019 2019 9 Warrant Hon’ble High Court Order
High Court CRM-M-46130-2021
. . YES, Stay . Awaiting Order,
Sh. Vikram Neeraj HRGRO3- ‘Witness y
51 GGM Jeet Singh, zh ]iharm Sitting Choudhary vs NACT/54558/2 104286- |Complaint city 138/142, NI Act| 2 year Na Na 09.12.201 Na 04/04/2025, Appea) fro’nbxl List Not Na Na one year St:?ly}eld by Hon;)le
M ing| Dharam Singh 019 2019 9 rance Hon’ble Filed High Court Order
High Court CRM-M-46130-2021
. . YES, Stay Awaiting Order,
Sh. Vikram Neeraj HRGRO3- »
52 GGM Jeet Singh, Sh‘ Dharm Sitting Choudhary vs INACT/6594/20 011927- |Complaint Section-14  [138/142, NI Act 2 year Na Na 24.02.202 Na 08/07/2025,Appea fro,m 4 Witness| Na Four one year St:?lyed by Hon'ble
oM Singh Dharam Singh 2020 0 rance Hon’ble High Court Order
High Court CRM-M-46130-2021
District
Sh. Vikram President Gargi HRGRO3-
53 GGM Jeet Singh, [Umesh 1 Former Kakkar vs (COM1/467/202 064955- |Complaint Civil Lines 499 2 year Na Na 28.07.202 Na 19/05/2025, No 3 Witness| 3 Witness Na one year 10‘0%202.4 ’
M laggarwal Umesh 2022 2 Appearance Consideration
Aggarwal
The
revision 13 X
09.05.2011,|09.05.2011, petition | Witness | 2 Vitness
. have been
but accused, |but accused, against |have been examined
Sh.Kuldeep | Sh.Kuldeep summoning| examined ua the
MS vats was vats was orderu/s | qua the a?ccused
. State Vs HRGRBI1- summoned | summoned 08.11.2024, 319 Cr.PC | accused
54 GGM SEEMA, Sh‘ Kuldeep Sitting Parveen and |CHI/518/2017 | 000821- 187 Dated Bilaspur 147,148,323,32 7 years on an on an NA 25.09.24 Prosecution was persons persons who na 'Within One Year| 08‘1.1'2024’
ACJ (SD) Singh 24.10.2010 5,506,452 IPC S L . L were Prosecution Evidence
others 2017 application | application Evidence dismissed |who were| . ..
PATAUDI S Lo initially
u/s 319 u/s 319 by Hon’ble| initially arraved as
Cr.pc vide | Cr.pc vide Punjab and |arrayed as accuZed sh
order dated. | order dated. Haryana |accused in| Kuldee .
14.10.201 | 14.10.201 High Court the Vats P
on challan
16.01.2024
Hisar NIL
Jhajjar NIL
Jind NIL
Kaithal NIL
Karnal NIL
Kurukshetra NIL
Narnaul NIL
SKUMAR 148,149,153A
MAMMAN STATE VS HRNUO1- ,379A,395,42 l|mprionsmen 19/11/2024
55 Nuh SES?&A' - KHAN SITTING | jyBER et °C/143/2024 | y52200. 7,436,506,201  tforife | '0/30/23 Appearance 0
, 2024 |150/01.08. ,120B,107,18
Nuh 2023 NAGINA 01PC 25 25
SUMAR 148,149,153A
MAMMAN STATE VS HRNUO1- ,379A,436,50 ||mprionsmen 15/01/2024
56 Nuh | SHARMA, - KHAN SITTING |} JKMAN etc. SC/171/2024 F405707. 6,395,397,427| tforlife | | 10723 Appearance
) 2024 |149/01.08. ,201,107,120
Nuh 2023 NAGINA B IPC 30 0 30
g:AARJI\;I\X MAMMAN STATE VS 148/01.08 13?91:2016523 Imprionsmen 05/11/2024
57 Nuh AD&SJ, [ KHAN SITTING ADIL etc. ISC/145/2024  |HRNU010) 2023 NAGINA 5‘412276230‘31’31007 t for life 10/31/23 Argu;’\ents on 20 0 20
Nuh 02226- ’ ' charge
2024 IPC




Date of
Dateof .. Stay, if No, of .
. [Name of IName of Sitting/ Title of the C*‘?e Nﬁ'. Dateland . . Offence Maximum D.at.e of filing ﬁhflg. Date.of Present status | any, by Total no. No. of witnesses [Expected time C?ml.nents . by
Sr.No.| District Name [Name of MP in the | CNR No. of |Police Station . filing Criminal | framing . . of witnesses . of completion of District and
the Court MLA Former case alleged punishment charge p and its next date| higher . B remainto | .
ICourt IFIR Challan IComplain| charge witnesses| examined . trial Judge
sheet " court be examined
SH. AJAY 148,153A,379
HRNUO1- : 05/11/2024
SHARMA, MAMMAN STATE VS B,427,435,39 ||mprionsmen
58 Nuh AD&S.. - KHAN SITTING AASHIK ISC/173/2024 0%2()72(316— 5,397,201,120| 1 for life 10/30/23 Argurr:ﬁents on
Nuh 137/01.08. B,180,107 charge
2023 NAGINA IPC 33 0 33
Palwal Nil
Bhupind Sitting
Singh
Hooda CBI VS HRPKO1 RCCHG 120B, R/'W IAwaiting order
Bhupinder 2015A 0019 |CBI ACB 420,471,IPC & Charge not |from Hon’ble
59 Panchkula Singh Hooda IPC/3/18 000?:420 DATED  |CHD 13(2) R'W 10 year 02/02/18  |02/02/18  |NA- tramed High court for Yes 367 367
& others 15.09.15 13(1) D )IPC 16.11.2024
[Bhupender Sitting
Singh
[Hooda.
; \1\;1"}:; Lal CBI Vs HRPKo1| RCCHG20 120B/420 IPC For awaiting of
Court of ohra Bhupinder 17A/0008 | CBIACB |and 13(2)R/W, [Hon’ble High
60 Panchkula |gp, Rajeev (Rajay Singh Hooda IPC/16/2018 0045132720 Dated CHD 13(1)(d) of PC 10 year |01.12.2018 | 01.12.2018 | N/A 16.04.21 | order on Yes 82 0 82
Goyal Sabha &ors. 05.04.2017 Act 16.11.2024
ISpecial imember ,
Judge , CBI died)
[Haryana At|
IPanchkula ey
(joined on ]S?,il:ll;[])]ender Sitting
28.04.2023) Hooda. DN
Moti Lal HRPKO01 ENFORCEM | 3and 4 of
61 | Panchkula Vohra ED Vs AJL BCOMA/"Z/ 201 1994503/20 COI‘ﬁ.LAI ENT PMLA Act 7year |26.08.2019 | 26.08.2019 26'0‘;'201 le':‘:f:eg“‘ No 25 0 25
(Rajay 19 CHANDIGAR| 2002
Sabha H
imember ,
died)
Bhupind ED V. COMA/3/2021 | HRPKO1 DN
Singh Hud Vs 00048820 ENFORCEM | 3and 4 of For further
62 | Panchkula Sitting sifh]‘l‘ll’_[‘ﬂgg'& 21 CO%ELAI ENT PMLA Act 7year  [15.02.2021 [15.02.2021 }5'02'202 fcr';la:eg; ot | roceedingon No. 34 0 34
8 CHANDIGAR 2004 16.11.2024
ors. H
Court of Sanghi Ram
Ms.
gll:a::a j State Vs HRPKO03 FIR NO. Sector 14
63 Panchkula ardwaj, Former . CHI/33/2019 00429201 290 dated i 420 IPC 7 year 10.01.2019 [10.01.2019 |-N.A 12.06.2023 No. 15 8 7
CJIM, Sanghi Ram IPanchkula.
9 24.11.2017
IPanchkula.
(30.07.2024
14)
The requisite report
has been submitted
by Sh. Sanjay, SDIM,|
Samalkha in whose
Court a Criminal case
bearing CIS No. CHI
255/2020 titled as
. Prosecution State V. Sudhir etc.
Sh. Sanjay, ) ) HRPPA10 457,380, h ) ] !
64 Panipat  SDJM Satvinder State V. Sudhir) o6 5020 01109 260dated | o olcha | 406.120B,34 | 7 Years |09.07.2021|30.07.2021| NaA 0730721 [¢vidence for NA 39 31 8 6Months | @ involving former
IRana etc. 28.04.2020 12.11.2024 & MLA is pending. 4
'Samalkha 2020 IPC .
28.11.2024 Pws examined
during the month.
The case was
adjourned to
12.11.2024 &
28.11.2024 for
remaining
prosecution evidence.
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remain to
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65

Rohtak

Balbir @ Bali

Former

State Vs. Balbir
@ Bali

64

HRRHO10
02
2902014

141,
06.05.11

Kalanaur

302

Life
Imprisonment

19.09.2011

23.01.13

28.05.11

23.01.13
& 27.08.21

|Accused Sunil
|And Dinesh @
Kala were
iproduced before
the court
through VC.
Constable Lalit
made a statement
that accused
[Dhanpat had
expired on
28.08.2024.
Death Certificate
tendered as
Ex.PX and same
forwarded to
SHO PS Bahu
|Akbarpur,
Rohtak.
Proceedings
against accused
IDhanpat
dropped. On
request of Ld.
defence counsel
the case was
adjourned to
20.11.2024 for
defence evidence,
if any and for
arguments.

51

51

0

Six months after
vacation of stay
on proceedings.

Judicial Officers have
been directed not to
give unnecessary
adjournments except
for the
special/substantial
reasons to be
recorded on moving
of written application
by the concerned.
They have also been
asked to use video
conferencing facility
for conducting court
proceedings and
speedy disposal of
such cases.

66

Rohtak

IMs. Nisha,
Chief
fudicial
Magistrate,
Rohtak.

Balraj

Sitting

Manish Grover
Vs Balraj

153

HRRHO030
03548202
0

Civil Lines
Rohtak

499,500 IPC

26.02.202
0

Not Framed
yet

On 10.10.2024
adjournment
sought. Heard.
Allowed. Case
was adjourned to
13.11.2024 for
argument on the
point of
summoning of
accused.

Stayed by
Hon'ble Mr,
Justice
H.S.Madaa
non
27.08.2020
in CRM-M
24747-2020

41

1-2 years after
vacation of stay
on proceedings.

67

Rohtak

IMs. Nisha,
Chief
Judicial
Magistrate,
Rohtak.

Mahant
Balaknath

Sitting

Mahant
Balaknath Vs
Baljeet

961

HRRHO030
15686202
1

IMT,Rohtak

499,500,501
IPC

06.09.202
1

Not Framed
yet

On CW was
present but could
not be examined

as accused was
not present. On
request case was
adjourned to
12.11.2024 for
evidence on
behalf of
complainant.
Argument on the
application u/s
317 Cr.P.C. for
permanent
exemption of
accused Baljeet
Yadav not
advanced. same be
advanced on the
next date.

11

1-2 year

Rewari

NIL

Sirsa

Nil

Sonipat

Nil
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the Court MLA Former case alleged punishment charge p and its next date| higher . B remainto | .
ICourt IFIR Challan IComplain| charge witnesses| examined . trial Judge
sheet " court be examined
The Hon'ble High
Court of Punjab &
Haryana at
Chandigarh, has
directed to adjourn
the hearing in the trial
to a date beyond that
given by the Hon’ble
R High Court, in CRM-
- Direction has "y 7 3766 5021. No
Ms. Indu The case s fixed been given (o further order has been
Yamuna Balai Chief Sh. Subhash State V/s [HRYNO030| FIR NO. 420, 406, 409, Life for 07.12.2024 for adjourn the case received from the
68 T - y Former Kusum Rani |CHI/444/21 01542202 149 DATED| Buria 467, 468, 471, . 16/03/2021 | 16/03/2021 - 08.06.2021 | awaiting further Yes 11 0 11 beyond the date B .
Nagar Judicial Chaudhary Imprisonment \ 4 Hon’ble High Court.
. etc. 1 15/10/2018 120-B IPC orders of Hon'ble fixed by the o
Magistrate Hi | X The date fixed in the
igh Court. Hon'ble High s )
Court Hon’ble High Court

was 22.07.2024 and
further adjourned for
02.12.2024 and as
such the present case
has been adjourned
for 07.12.2024 for
awaiting further
orders from the
Hon’ble High Court.
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